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PHOCBWRB TO BE FOLLOWED 
WHEN CHARGES ARE MADE 

AGAINST MINISTERS

Mr. Speaker: Yesterday when the 
Calling Attention Notice wg*  being 
•asmwed tty the Prime Affnijter, Sim 
Madhu Limaye referred to notice of a 
motion which he had tables regard
ing the appointment of a Committee 
of Parliament to investigate into the 
<*«rge3 against the Minister# who 
were on the pay of Birlas. 1 then said 
that I had not seen the notice and 
after I had considered it, I would give 
my decision.

I have now looked into the notice by 
the Member.  The bon. Member has 
tabled it under rule 184, The notice 
reads a* follows:

“This House resolves that a 
Committee of 15 Members of Par
liament be appointed to investigate 
into the charges against the mem
bers of the Cabinet that they are 
in the pay of Birla group,  and 
that Rajya Sabha be requested to 
appoint 6 of these Members,”

The hon. Member has not specified the 
Mines of the Ministers nor th* charges 

them.  The notice is in  the 
Mture of an inquiry into the conduct 
at Members of this House or the other 
House. At present there is no Minis
ter who is not a Member of either 
House. In order that a notice of a 
Motion on the conduct of a Member 
may be admissible, certain preliminary 
procedures have to be  followed.  I 
would refer the hon. Membet to the 
procedure that was adopted in 1851 
when a Committee of inquire into the 
eonduct of H. G. Mudgal, a Member 
of Provisional Parliament̂ i*ag ap- 
pointed. Briefly speaking, th« proce
dure antecedent to the discussion of a 
motion in the Bouse is i> follows:

"Anyone who has reasonable 
belief that a Member of Parlia
ment has acted In ■ manner vblch.
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in his opinion, is inconsistent with 
the dignity of the House or the 
standard expected of a Member of 
Parliament may inform the Leader 
of the House (Prime Minister) or 
the Speaker about it. The person 
making such an allegation should 
first make sure of his facts and 
base them on such authentic evi
dence, documentary  or  circum
stantial, as  he may  have. He 
should be careful in shifting and 
arranging facts because, if the 
allegations are proved to be fri
volous, worthless or based on per
sonal jealousy or animosity, direct
ly or indirectly, he will himself be 
liable to a charge of the breach 
of privilege of the House. There
fore, it is of the utmost impor
tance that allegations are based on 
solid, tested and checked facts.

When information regarding the 
alleged misconduct on the part of 
a Member of Parliament is receiv
ed, the usual practice is that the 
Prime Minister examines the whole 
evidence and if he is satisfied that 
the matter should be proceeded 
with, he should give a full and fair 
opportunity to the Member to state 
his own version of the case, to 
disprove the  allegations against 
him and to place before the Prime 
Minister such information as may 
assist him to  come to a conclu
sion. After the Member's explana
tion, oral or written, is received 
by the Prime Minister, he shifts 
the evidence critically and toge
ther with his conclusions  places 
the whole matter  before the 
Speaker, if the Member has given 
adequate explanation and it Is 
found that ther is nothing impro
per in his conduct and he has 
cleared all the doubts, the matter 
may be dropped and the Member 
exonerated.  If, however, on the 
basis of the explanation given by 
the Member and the evidence it is 
held by the Speaker that there is 
a prtma facie ease tar further ia- 
veirtigation the matter is bm|kt 
before the House on a motion fur
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the appointment of a Parliamen
tary Committee to investigate the 
specific matter and to report to the 
House by the specified date.

However if in the  course  of 
preliminary  investigation  it  is 
found that the person making the 
allegations has supplied incorrect 
facts or tried to bring discredit to 
the name of the Member wilfully 
or through carelessness he shall 
be deemed to be guilty of a breach 
of privilege of the House.”

I will, therefore,  suggest  to  the 
Members or anyone who wishes to 
make any charges against any Minister 
to follow the above procedure.

Skrlmiti Lakshmikanthamnui
(Khammam): Sir, on a point of order.

Mr. Speaker: There cannot be any 
point of order on my ruling.

Skrlanti Lakshmikanthamma: It is
not on this.

Mr. Speaker: You cannot have  a 
discussion on this.
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have asked lor a committee- about it. 
I want to know the legal and techni
cal aspect of it.

Slut ■<*> Bwqw (Maagaldal): Mar 
I draw your attention to another pre
cedent aet «p in this House?

Mr. Speaker: Yau can bring it tomjf 
notice but not now.  I will be vojr 
happy for any light to be thrown db 
it and to learn from you, but I am not 
prepared for a discussion in the House.

Shri Hem Barua: There were two 
proposals. One was made by Shrl Natb 
Pai.  You promised to consider both 
of them but you have given your rul
ing only on one of them and have not 
said anything about Shri Nath Pai’s 
suggestion.

Mr. Speaker: There was only one 
proposition before me.

Shrimati  Lakshmikanthamma:  I

wanted to know about the legal aspect 
of  any Minister or  any Member 
being . • . (Interruption).

Mr. Speaker: After careful exami
nation I have explained the whole pro
cedure now.

13.48 hrs.

COMMITTEE ON  PRIVATE MEM
BERS’ BILLS AND RESOLUTIONS 

Second Report

Shri Khadilkar (Khed): Sir, I beg 
to present the Second Report of the 
Committee on Private Members’ Bills 
and Resolutions.

STATEMENT BY MEMBER UNDER 
DIRECTION 115 RE. FOOD SUPPLY 
TO BIHAR AND MINISTER'S REPLY 
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